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of the House to the fact that the Hindu Munnani
has already withdrawn the proposal.............

(Interruptions) .......... That problem
ends there.

(Interruption)
THE VICE-CHAIRMAN (SHRIMATI

SUSHMA SWARAJ) : Mr. Narayanasamy
you have said it already. whatever he wanted
to

say he said it............. (Interruption)
Narayanasamy, please sit down (Interruption)
Okay, he has said it. Mr. Inder Kumar Gujaral
(Interruptions) ......... Mr Inder Kumar Gujral

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): Madam, may I say
something ?

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ : The Home Minister
ison his legs........cccemenen. (Interruptions)
. Please sit down. The Home Minister
is on his legs.  Please listen to him.

SHRI S.B. CHAVAN : Mada,n, it is a matter
of great concern to all of us that some of the
fundamentalist organisations are trying to
destroy the communal harmony in Pondicherry
and in fact, it seems that the possibilities of its
spreading in other are aseannot be ruled out and
that is why I have specially written to all the
Chief Ministers, including those of Pondicherry
Tamil Nadu and roundabout areas, that if they
want any assistance from the Central
Government, we are prepared to give them but
we would like to set that a situation as the hon.
Member,Shri Baby.has said. like Ayodya,
should not be created. We have become wise
after the event. That is why we will not depend
on any body's promise, that things arc not
going to take that kind of escape.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Mr. Gujral.............. In
terruptions)......... Now, please sit down. The
matter is over. Mr. Gujrai............... (Int,r up-
Hons............. Mr. Gujral. That matter is over.
We are now switching over to the the next
matter. Mr. Gujral.

U. S. Protests to India

SHRI INDER KUMAR GUJARAL
(Bihar) : Madam, I would draw the attention
of the House to a news in today's press—7The

[RAJYA SABHA]

Mads 416

Hindu is before me—that the United States
Charged' Affairs, has made a formal protest to
the Ministry of External Affairs about the
remarks made by the hon. Home Minister in the
Lok Sabha. 1, for one, support whatever the
Home Minister has said because the situation is
very serious and very strange. What are they
objecting to ? We are seeing for quite some time
now in every turn of events the type of policy
which began with Raphaels .gaffe, as it is being
called, Clinton's remarks in the U. N., Clinton's
writing letters to  various people who are
trying to break Indis's integrity and their efforts
to take off Pakistan from the list of terrorist
States. Despite Pakistan's doings and also, at
the same time its trying to withdraw the Pressler
Amendment relating to the nuclear weapon that
Pakistan now has, If my non. friend, the Home
Minister, had taken the House into conudence—
and he has told the Lok Sabha—and [ hope he
will tell us also that he is quite unhappy—and 1
think, there, he expressed the sentiments of the
entire country and he 1is unable to
understand why the U. S. is going out of its
way to bring India— U.S. relations under
strain,—We could have joined him in
expressing the sentiments of the country. We are
seeing every day that everything is happening,
for instance, the situation that has now emerged,
We do not know what the objectives of the
United States are, and that is what the Home
Minister has said—and I for one, with some
background of foreign affairs, believe that all
these acts, put together, do not mean only casual
remarks, I am glad that the Government of
India— and 1 hope he represents the
Government of India's views -is taking a serious
view of it, particularly when the Under Secretary
of State of America is coming here in a week or
so—I am in favour of letting the diplomat's
come here : 1 am not in favour of boycotting
anything but I am also equally keen—and I want
that in the light of the Resolution that has been
passed here and also in the Lok Sabha, the views
of the country must be firmly convyed. The
Indian people, whatever our politics be, firmly
stand for the integrity of India, the unity of India,

the secular character of India and this, we will
preserve with all sacrifice and with all emphasis.
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SHRI ASHOK. MITRA (West Bengal) :
Madam, Vice-Chairman, this is a very erious
matter. I think all of us unitedly
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I must tell the United States Government that
India does not belong to them, India belongs to
India and it will continue to belong to India. In
this connection, I would like to invite the
attention of the Minister of Home Affairs to a
very grave development which has been going
on in the country for the past three years. The
United States Government has issued
advertisements. In our newspapers inviting
information about Indian citizens who are
supposed to be conspiring against the United
States Government. Madam, one remote judge
in some remote circuit in the United States has
given a verdict that American Intellj. gence
agents have the right to arrest any citizen of
any country in the world if such a person is
conspiring in the United States. That judge
claimed that even an Indian, from the soil of
India, can be arrested and taken to the United
States for trial. Madam, we should not tolerate
this kind of nonsense. Some months ago i put a
question to the Minister for External Affairs
and asked, "What is he doing about it ?" I did
not get any satisfactory answer. I wish me
Government would now take this matter
seriously.

Madam, kindly give me one more miniute.
This particular Charge d' Affairs of the United
States of America was some years ago, the
Consul-General in Calcutta. 1 had occasion to
make a speech in Calcutta criticing the drug
culture which the United States is propagating
to the entire world. This gentleman wrote me a
threatening later. I would demand that all
citizens of India must have the protection of
our Government against outsiders who
threaten us on oar own soil. I hope the
Minister of Home Affairs would come out
with a categorical  statement on  such
matters.

SHRI JAGESH DESA1 (Maharashtra) ;
Madam, Vice-Chairman, I compliment the
Home Minister for making a very firom and
bold statement. I feel that the message must
have gone to the Clinton administration that
this kind of aninterference in India's internal
affairs would not be tolerated by the people of
this country. The whole country is united on
this issue.

This nonsense will not be tolerated by the
people of this country. And Gujaral-
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ii asked, "What is the object of the U.S.?" it is
very, very clear. The U.S.A. does not want
strong India. Soviet Union has disintegrate;
and, now, there are only two powers, that is
China and India. They want to weaken India b
encouraging this kind of terrorist activities i
India. 1 am sure that the Government of Indi.
will never succumb to any pressure of the U.S
or any other country which is going to nterfer
in the affairs of our country. 1 compliment th
Home Minister once again. . . .(Interruptions)...

SHRI KAMAL MORARKA (Rajasthan)
Including the Finance Ministry.

SHRI JAGDESH DESAI1 Why do you
talk of Finance Ministry now ?I shall,
however, say that we have shown in the
Budget itself that we want to pay the debts.

SHRI MAKHAN LAL FOTFDAR
(Uttar Pradesh) : You only congratulate the
Home Minister.

SHRI JAGESH DESAL : I am sure that the
voice of this country will be heard by the U.S.
and that they will not poke their nose into
the affairs of this country.
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SHRI ASHOK MITRA : It is the Cal_ cal
Statesman".

SHRI SIKANDER BAKHAT :
have a copy of that ?

SHRI ASHOK MITRA : I can provide a
copy of that. I am so grteful. Thank you.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) Madam, Iam

Do you
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highly thankful to the hon. Members who are
supporting the stand that 1 have taken in the Lok
Sabha. I am not aware as  to what kind of a
protest letter Charged' Affairs of the office of
the U.S.A. has come to the External Affairs
Ministry nor will it be proper for me to even
divulge as to what contains, though 1 am not
aware o” it. The kind of letter that I got is
totally different from what the hon. Member
was mentioning. So, the question of
protest will arise if they are prepared to deny the
facts, what 1 stated was based on the facts
available with us. Let them say that President
Clinton did not make such a kind of
statement. Let them also say that President
Clinton did not make the kind of statement that
was widely reported by all the newspapers
as having been made by him when the
Pakistan Ambassador presented the credentials
to him. Let them say that both the statements
are not correct.  If the statements are correct,
then what is it that they are trying to protest ? 1
still have a right to ask  them. The
Instrument of Accession of Kashmir cannot be
questioned by anyone in the entire world
community.  They have  no business to
question it. And if they know a little bit of
international diplomacy, the fact that we have
gone as a complainant to the U.N.O. clearly
shows our sovereignty over the area beyond
any doubt. And, if Mr. Clinton or., for that
matter, any other officei wants to say that the
Instrument of Accession is not acceptable to
them, I can sav with all the force at my
command, that there can be no force in the
world  which can possibly say that Jammu and
Kashmir is not a part of India, and we will
never accept that position. This matter is
absolutely clear. There can be no doubt about it.
if 1 have any wrong information, they,
certainly, have a right to correct me. But if the
information is correct, what is there to protest ?
Or, what else is it ? Is it or is it not interference
in our internal affairs ? If there is any
interference. in the internal affairs of our

country, certainly, we have a right to say, "You
are trying to interfere in our matters. You have
no right to interfere." That we have
pointed cut There is nothing wrong about it.
There are also other statements made by others.
After ! having said about President Clinton, I
don't think I should clarify our position about
Robin
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Raphael and other officers who were saying
something. About the Charge d'Affaire,s\
statement, I am not aware of the diplomatic !
niceties involved. But, there also. what I stated II
on the floor of the Mouse is 100 per cent
correct. When the three Senators of the
Republican Party were with me, they clearly !
stated that this was not the US Government's |
policy. Then, what else is it when Robin '
Raphael says, 'if it is agaist the US Govern- !
ment's policy' and the Charge d'affaires say*.
'this is the US Government's policy” "' To say
now. 'No, no, I did not mean that, I think, is a
different matter. Interpretation is a matter
which you can indulge in any way. ! have no
objection to that. About the point which the :
hon. Member, Shri Ashok Mitra, has raised that
the Church or whosoever has given this kind
of advertisement, cannot object to any
insititution giving any kind of advertisement to
a newspaper. But let somebody come here and
try to arrest an Indian citizen against the wishes
of the Government of India, we will show them |
what the Indian law is. We will never tolerate
this The Indian Government will definitely be
very firm. No Government on earth can
tolerate this. Even if a citizen has committed a
mistake even if he is a criminal, there are
Extradition Treaties and according to the law,
one has to act. If they take the law into their
own hands and say that we can arrest anyone.
we would not like to see that situation. 1 don't
think that we can put up this kind of bullying
if somebody wants to do. I don't know who is
involved. But this is the legal position. I am

not saying against anyone. |

Need to Declare National Holiday on the
Birthday of Dr. B. R. Ambedkar
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